
REGISTERED 

CEFifRAL ADMINISTRATIVE TRIBUNAL 
BANGAL(TE BENCH 

Commerct-1 oiplex(BDA), 
Indiranaçjar, 

• 

Bangalore - 560 038 

Dated : 

APPLICATION NO 	1955 	
J86( r) 

W.P. NO  

Applicant 

Mrs M. Conlon 	V/a The Chief Mechani'cal Engineer 
Southern Railway, Madras & another 

To 

1. Mrs M. Conlon 
No. 54/2 9  'Olive Villa' 
Gospel Street 
Bangalore - 560 084 

2, Shri L. Gcvindaraj 
Advocate 
No. 7, Edward Road 
Bangalore - 560 052 

'3. The Chief Mechanical Engineer 
Southern Railway 
Madras 

The Divisional Mechanical Engineer 
Southern Railway 
Bangalore 

Shri M. Sraerangaiah 
Railway Advocate 
3 9  S.P. Buildings, 10th Cross 
Cubbonpet Main Road 
Bangalore - 560 002 

Subject: SENDING COPIES OF CRDERSSE,P_BY THE BENCH 

Please find enclosed herewith the copy of cRDER/9A)Pf 

passed by this Tribunal in the above said 

application on 	24-7-87 	- 	/ 

(JUDICIAL) 
End : as'above' 

L 



CENThAL A0MINIST1iATJ 	THIBUNAL 
BANG AL OR 

DATED THIS THE 24th DAY OF JULY, 1987 

Present a Hn'bls Sri Ch.Rarnakrishna Rae 	 9ember(J) 

Hon'bls Sri P.Srjrijvasan 	 11.mber(A) 

APPLICATION We. 1955J86(FJ 

Mrs rl.Conlon, 
w/. E.P.Cenl.n, 
No.54/2, sO].jve  Iilla', 
Gospel Streat, 
Banoaler, - 84. 	 ... 	 Applicant 

is. 

The Chief Mechanical Engineer, 
Southern Rilway, 
Madras. 

The Divisisnal Mechanical Engineer, 
Southern Rilway, 
Bangal.re. 	 Respendente 

Sri FLSreerangaiah 	•.. 	Advocate 

This applicatien has csns up befsre the ceurt teday. 

H.n'ble Sri Ch.Rarnakriehna Rae, Mernb.r(J) made the f.l].wing t 

OR D E R 

This is an applitatien filed u/s 19 it the Administrative 

Tribunals Act, 1985. 	The applicant is the wife .f a certain Mr.M.Csn],n 

who was a retired empley.e if the Southern Railway. Sri E.P.Cenl.n is 

said to hve disappeared from 7.5.1980 and has net returned as far. 	H. 

was drawing perisien till May 80 thr.ugh the Syndicate Bank, Bangal.re. 
H 

The pensien for a further peried uptu and of Nov 180 was paid by the 

bank to the applicant. Thereafter the Bank did net credit any pensian 

and in?.rrned the applicant that they weuld da as if dir.ctiens were 

issusd by the c.mpetent auth.rity. It appears that thereafter the 

applicant has net succeeded in getting any pensi.n. In this applicatien 

iL 
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she prays that respondents 1 & 2 be directed to pay the psnsi.n due 

to her/her husband from Nsvt80. 

The applicant herself was present when the matter was 

hoard. 

Sri jLSreerangaiah, learned c.unssl for the respondents, 

drew our attenti.n to a circular dated 19.9.1986 issued by the Railway 

Board an the subject of settlement of diies to eligible family members 

of railway empleysos who have suddenly disappeared and whese whereabouts 

are not knewn. He suggested that the appiicanZ t/ 	act the Divisienal 

Personnel Officer ('DPO'), Southern Railway, 19yserewh. will aovis 

her about the procedure to be adepted and the pension to which she is 

entitled. 

C 

We, therefsre, direct the applicant to approach the DPO, 

!1ysor. P. copy of the circular letter of the Railway Beard dated 

19.9.1986 will be given y-hm to her by Sri Sreerangaiah so that she 

- : 	could meet the DPC along with the circular. We, direct the respondents 

in this applicatien viz. Chiet' fluchanical Engineer and Divisional 

lochanical Engineer, Bangalere to infirm the DPO, Mysere to extend 

every help to the applicant in gutting the matter settled and in getting 

whateJer she is entj.tl.d to in terms of the circular referred to abeie. 

We however expect that the Railway autherities will also take the neces—

sary initiative in the matter themselves and contact the applicant at 

her address and render her every hclp if that is possible. That is 

tjVthv leathat they could do as mcdli employers. This should be 4ea.d - 

within four months from today. 

w 	 The applicatien is disp.sed of as indicated above. 

Parties. to bear their own costs. 

y r 	T"R 	 — 
. 	-- 	•- 	I 

	

A11AL BEJ 	 IEIIBER () 

ANGALORF 
an. 

MEMBER (A) 



REGISTERED 

- 	CENTRAL AD(IINISTRATIVE TRIBUNAL 
BANGLORE BENCH 

Commercial Complex(BDA) 
Indiranagar 
Bangalore - 560 038 

Dated $ 21 APR1988 

CONTEMPT OF COURT APPLICATION NO 
	24 	J88 

IN APPLICATION NO, 1955/86(F) 
W.P. NO. 

ppl icant 
	

Reponde nt 

St M. Canlon 
	 V/s 	The Chief Mechanical Engineer, Southern Railway, 

To 
	 Madras & another 

1. Sit..M. Conlon 
No. 54/2 9  'Olive Villa' 
Gospel Street 
Bangalore - 560 084 

2, Shri Thomas Peter 	 - 
Advocate 
No. 7, Edward Road 
Bangalore - 560 052 

3. The Chief Mechanical Engineer 
Southern Railway 
Madras 

4, The Divisional Mechanical Engineer 
Southern Railway 
Bangalore 

5. Shri N. Sreerangaiah 
Railway Advocate 
3, S.P. Building 
10th Cross, Cubbonpet 
Bangalore - 560 002 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said 	rIi ion on ' of Court 	12-4-88 

Encl : As above 

DPUTY REGISTRAR 
(JUDICIAL) 	7 



CENTRAL ADMINISTRATIVE TRLBUNAL 

BANG ALCR £ 

DATED THIS THE 12TH DAY OF APRIL, 1988 

Hon'ble Shri Justice K.S. Puttasuamy, Vice—Chairman 

Presents 	 and 
j Hon' ble Shri P. Srinivasan, PIernber (A) 

CONTEMPT OF COURT APPLICATION NO.24/1988 

Mrs. M. Conlon, 
W/o. E.P. Conlon, 
No.54/2 9  'Olive Villa' 
Gospel Street, 
Banalore. 

(Shri Thomas Peter, Advocate) 

V. 

1 • 	The Chief Mechanical Engineer, 
Southern Railway, 
Madras. 

2. The Divisional Mechanical— 
Engineer, Southern Railway, 

- Banyalore. 

(Shri M. Sreerangaiah, Advocate) 

0*0 Petitioner. 

Cant emnor. 

This application having come up for hearing to—day, 

Vice—Chairman made the following. 

OR D E R 

In this application made under Section 17 of the 

Administrative Tribunals Act, 1985 and the Contempt of 

Courts Act, 1971 ('the Acts) the petitioner has moved 

us to punish the contemnors for nonimplemefltat10fl of 

an order made by this Tribunal on 24.7.1987 in her 

favour in Application No.1955 of 1986 (Annexure—A). 

2. 	In her Application No.1955 of 1986, the petitic— 

ner has sought for a direction to the Contemnors for 

payment of family pension stated to have become due to 

her on the facts pleaded in her application. On an 
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examination of that claim, a Division Bench of this 

Tribunal consisting of one of us (Shri P. SrinivaSan, 

Member (A) and Shri Ch. Ramakrishna Rao, Member (J) 

expressed thus: 

114. 	We, 	therefore, 	direct 	the 

applicant to approach the DPO, 

flysore. 	A copy of the circu- 

lar letter of the Railway 

Board dated 19.9.1986 will be 

given to her by Sri Sreeranja 

iah so that she could meet the 

DPO along with the circular. 

We, direct the respondents in 

this application viz., Chief 

Mechanical Enginner and Divi- 

sional Mechanical Engineer, 

Banyalore to inform the DPO, 

flysore to extend every help 

to the applicant in getting 

the matter settled and in 

jettiny whatever she is enti— 

tied to in terms of the circu- 

lar referred to above. 	We 

however expect that the Railway 

authorities will also take the 

necessary initiative in the 

matter themselves and contact 

the applicant at her address 

and render her every help if 

that is possible. 	That is the 

least that they could do as 

model employers. 	This should 

be done within four months 

from today." 

The petitioner claims that the contemnors have not 

implemented these directions and therefore they are 

liable to be punished under the Acts. 
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Shri Thomas Peter, learned Counsel for the 

petitioner, contends that the contemnors had not 

implemented tue directions issued in favour of his 

client within the time permitted by this Tribunal 

and, therefore, they are yuilty of contempt of 

this Tribunal. 

Shri M. Sreeranaih, learned Counsel for the 

contemnors contends that the observationsrnade in 

A,No, 1955 of 1986 cannot be really treated as the 

direction made and that even otherwise, the contem—

nors are makinj every earnest effort to settle the 

family pension, if any due to the petitioner in 

accordance with law. 

We will even assume that unat had been expressed 

by this Tribunal were not mere observations but were 

directions to the contemnors and examine the questions 

on that basis only. But then also, we are satisfied 

that the contemnors are making very genuine efforts to 

settle the family pension due to the petitioner. The 

nature of the controversy raised is such that some 

delay is inevitable. We cannot even fix any dead line 

for complying with the directions on the peculiar facts 

and circumstances of the case. in these circumstances 

I 	 \. 
we consider it proper to drop these contempt of court 

; 

proceedings with a'ipropriate observations. We there— 

j...: fore drop these contempt of court proceedings. But 
-4. 

we do hope and trust that the contemnors will continue 

their earnest efforts and settle the family pension if 

any due to the petitioner in accordance with law, with 
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all such expedition as is possible in the circumstances 

of the ease. But, in the circumstances of the case, 

we direct the parties to bear their own costs. 

A 	 -tn cV 
.4 	

541. 

	

- 	 '-S 

	

VICE—CHAIRMAN 	 MEMBER (1%) 

np/Mrv. 

TRuE COPY  

V~_,j 	PAT I\jr- 

cE mAt.. ADM 	ORE 


